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News Item Titled "Deep Dive into illegal Water Business" appearing in the Times of India
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 144/2025

In the matter of-

News Item Titled "Deep Dive into illegal Water Business" appearing in the Times of India
dated 02.04.2025

REPLY BY WAY OF AFFIDAVIT ON BEHALF OF RESPONDENT No.
2 i.e. CENTRAL GROUND WATER AUTHORITY, NEW DELHI

Most Respectfully Showeth:

[. Vinod Kumar Dhaundiyal S/o. Lt. Sh. Ramesh Chandra Dhaundiyal Aged 50 Years,
working as Administrator in Central Ground Water Authority having office at 18/11, Jam
Nagar House, Man Singh Road, New Delhi the deponent herein do hereby solemnly affirm

and state on oath as under: -

I. Thatlam competent to swear the present affidavit on behalf of Central Ground Water
Authority, New Delhi (CGWA) and I am aware of the facts and circumstances of the
case based on record.

2. That, I have perused the contents of the above captioned O.A. and I am duly
authorized to depose by way of the present affidavit.

3. That [ am in my aforementioned official capacity, well conversant with the facts and
circumstances of the present case on the basis of the documents and records available
in the department. As such, I am competent and authorized to swear this reply on

behalf of Respondent No.2, i.e.. CGWA, New Delhi.
4. That I have read and understood the contents of the present Affidavit and state that the

contents mentioned in the Affidavit are true and correct to the best of my knowledge.

Brief Fact-

5. That this Hon’ble Tribunal, in exercise of its suo motu jurisdiction, registered Original
Application No. 144/2025 titled Deep Dive into Illegal Water Business, based on a
news report puB'lished in the Times of India dated 02.04.2025. The said report brought
to light the unauthorized extraction of groundwater along the Yamuna riverbed

) ; al of the O~rroeyy .
adjacent to the Noida Link Roadjg %Mmﬁnpgupg detailed the covert and
I\ 8 ~37,
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extensive operation of borewells being utilized for groundwater extraction, including
during nighttime hours. Furthermore, the report exposed the existence of a
coordinated network of water tankers systematically engaged in the unlawful

siphoning of groundwater.

. That the matter was first listed on 04.04.2025, wherein this Hon’ble Tribunal

impleaded the Delhi Jal Board (Respondent No. 1), the Central Ground Water
Authority (hereinafter referred to as the Answering Respondent) as Respondent No. 2,
the Delhi Pollution Control Committee (Respondent No. 3), the Central Pollution
Control Board (Respondent No. 4), and the Delhi Development Authority
(Respondent No. 5). The Hon’ble Tribunal directed the Registry to issue notices to the
aforementioned respondents, directing them to file their respective replies by way of
affidavit at least one week prior to the next date of hecaring. The matter was

subsequently listed for hearing on 05.05.2025.

. That the Section Officer of the NGT issued the notices to the respondents on

24.04.2025. However, the Chairman of the Central Ground Water Authority received
the said notice only on 06.05.2025, i.e., after the scheduled date of hearing on
05.05.2025.

. That this Hon’ble Tribunal, vide paragraph 3 of its order dated 05.05.2025, observed

as follows: “So far as the Respondent-CGWA is concerned, which is the main
Authority having the responsibility to protect the ground water, neither CGWA is
represented today nor the reply has been filed. In such circumstances, we have no
option but to direct the virtual appearance of Vice Chairman of CGWA on the next
date of hearing to assist the Tribunal.” In this regard, it is most respectfully submitted
that the CGWA was unable to file its reply in the Original Application as directed by
this Hon’ble Tribunal, owing to the fact that the notice was received only after the

date of hearing.

. That upon receipt of notice from this Hon’ble Tribunal, the Answering Respondent,

being the Central Authority entrusted with the regulation of groundwater across the
country, deemed it expedient and imperative to take immediate steps for the
protection and preservation of groundwater resources in the concerned arca.

Accordingly, a Joint Committee was promptly constituted comprising representatives

* from the Delhi Jal Board, Central Ground Water Authority, Delhi Pollution Control

Committee, Office of the District Magistrate (East), and the Delhi Development

~ Authority. The Joint Committee has been directed to gather relevant information
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pertaining to the issue and, upon identification of any violations of environmental
laws, to initiate appropriate punitive, prohibitive, and remedial actions in accordance
with the law. The Delhi Jal Board has been designated as the Nodal Agency for

coordination and facilitation of the Committee’s activities.

Furthermore, the Joint Committee was directed to submit its Action Taken Report by
the first week of August. A copy of the direction letter dated 27.05.2025 is annexed

hereto and marked as Annexure-I.

10. That despite the directions issued by the Answering Respondent under Section 5 of

1.

12.

the Environment (Protection) Act, 1986, the Nodal Agency. namely the Delhi Jal
Board (DJB), failed to submit the Action Taken Report within the stipulated time-
frame. The Answering Respondent issued a Show Cause Notice to the Chief
Executive Officer, DJB on 14.08.2025, seeking an explanation for the delay. A copy
of the said notice is annexed hereto and marked as Annexure-IL

That in response to the Show Cause Notice issued by the Central Ground Water
Authority (CGWA), the Chief Executive Officer of the Delhi Jal Board, vide letter
dated 27.08.2025, submitted the Action Taken Report (ATR) of the Joint Committee
and further provided an explanation regarding the delay in submission of the
Compliance Report to the answering respondent. Copy of the letter is annexed hereto
and marked as Annexure-IIL

That the Joint Committee, in its report dated 21.08.2025, stated that two illegal bore
wells were sealed by the Sub-Divisional Magistrate (Mayur Vihar) on 03.04.2025
following a field inspection conducted in coordination with the Delhi Police (Mayur
Vihar Police Station). These bore wells were found to be involved in unauthorized
extraction of groundwater. It was further emphasized by the Executive Engineer and
Deputy Director (Horticulture) of the Delhi Development Authority (DDA) that all
unauthorized structures and access points located on DDA/UP land have been
demolished. Additionally, Shri Ajay Rana, Naib Tehsildar, Mayur Vihar, acting under
the jurisdiction of the District Magistrate (East), sealed the remaining illegal bore
wells situated on DDA/UP land. As per records furnished by the DDA, a mass
demolition drive was undertaken during the periods 18.07.2024 to 22.07.2024 and

22.04.2025 to 25.04.2025, resulting in the demolition of a total of;\&}fﬁj@?&

A
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wells/tube wells. This action has been duly confirmed by all members of the Joint

Committee.

Furthermore, during the field inspection conducted by the Joint Committee on
21.08.2025 along the Noida Link Road near the PWD office towards Akshardham, no
illegal bore wells or related activities were observed by the Committee members.
However, certain areas falling under the jurisdiction of the District Magistrate (East)

could not be inspected due to inundation caused by flooding of the Yamuna River.

13. That in view of the above submissions, it is most respectfully prayed that the present
reply affidavit may kindly be taken on record and considered, and that this Hon’ble
Tribunal may be pleased to pass such order(s) or direction(s) as may be deemed fit,

and proper in the facts and circumstances of the present case.
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Government of India
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3.[Hauz Khas,R.K.Puram,
New Delhi— 110016
E-mail: cgwa@nic.in

Central Ground Water Authority
CSMRS Campus Olaf Palme Road,Scc.-

NoNGT/PB/0SS/OA.14472025 —|XQ& Dated:-
17 MAY 2025

Direction under Section 5 of Environment (Protection) Act, 1986 to constitute a Joint
Committee in Original Application No. 144/2025/ titled as News Item Titled "Deep Dive
into illegzal Water Business' appearing in the Times of India dated 02.04.2025 in Hon'ble

National Green Tribunal, Principal Bench, New Delhi.

Whereas the Central Government has constituted the Central Ground Water Authority
hereinafter referred to as ‘Authority’ under Section 3 (3) of the Environment (Protection) Act,
1986 to regulate and control development and management of ground water resources in the

country.

And whereas Hon'ble NGT(PB), New Delhi suo-motu registered the Original Application
No. 144/2025 on the basis of the news item titled “Deep Dive into Illegal Water Business™
appearing in the Times of India dated 02.04.2025.

And whereas, issuc related to the illegal extraction of groundwater along the Yamuna
riverbed abutting Noida link road at Mayur Vihar in Delhi has been raised. As per the article. a
clandestine and large-scale operation of illegal borewell-based water extraction during nighttime
is going on, involving an organized nctwork of tankers siphoning off groundwater. The article
reveals that heavy machinery like JCBs and carthmovers arc used to dig these borewells, and the
extracted water is sold to unauthorized buyers.

And whereas Hon’ble Tribunal impleaded DJB, CGWA, DPCC, CPCB, DM (East) & DDA
respondents 1to 6 in the matter.

And whereas the Authority considers it expedient and necessary 10 protect and preserve the
ground water resource of the abovesaid arca.

Hence the Authority constitutes a Joint Commitice comprising representative of DIB,
CGWA/CGWB. DPCC. CPCB, DM (East) & DDA 1o investigate the issues raised in the
Original Application.

Contd. on page 2

h]
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Now therefore the Authority, in excrcisc of the powers under section 5 of the Environment
(Protection) Act, 1986 hereby issucs the following dircctions to the Joint Committee:

5.

—

Delhi Jal Board shall be the Nodal Agency of joint committee.

2. Aforesaid Committec shall collect relevant information and if, it finds that there is any
violation of environmental laws, shall take appropriate, punitive, prohibitive and
remediation action in accordance with the law.

3. Committee shall submit Compliance Report to CGWA by 1*" week of August, 2025.

Therefore, it is directed to depute representative on the behalf of your department, for Joint

Committee and communicate to the Nodal Agency.
W—‘h —

Dr. Sunil Kumar Ambast

Chairman, CGWA /C&Mg
Tas , /’.
(954

[

1. The Chief Executive Officer (CEO)

Delhi Jal Board (DJB),

Varunalaya Phase-II, Jhandewalan, Karol Bagh,
New Delhi-110005

2. The Regional Director,
CGWRB, State Unit Office,R.K. Puram, New Delhi

3. Member Secretary,
Delhi Pollution Control Committec (DPCC).
6th Floor, C Wing, Delhi Secretariat, I.P. Estate, Delhi-1 10002

4. Member Secretary,

Central Pollution Control Board,
PariveshBhawan, East Arjun Nagar,
Delhi-110032

5. The District Magistrate (East Delhi)
Office of District Magistrate (Fiast).
L.M. Bund, Shastri Nagar, Dclhi — 110031

6. The Vice Chairman,
Delhi Development Authority.
Vikas Sadan, INA, New Delhi - 110023
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Direction under Section 5 of Environment (Protection) Act, 1986 to constitute a Joint Y
Committee in Original Application No. 144/2025/ titled as News Item Titled "Deep Dive
into illegal Water Business" appearing in the Times of India dated 02.04.2025 ... ®

Me CGWA Legalcell <cgwa-legalcell@gov.in> + Q ™| s G 9| v &)

) P Wed, 28 May 2025 11:16:04 AM +0530  SENT
© 1 "ceodelhi.djb" <ceodelhi.djb@nic.in>, "Syed Khaja Mohiddin" <oicnd-
cgwb@nic.in>, "msdpcc” <msdpcc@nic.in>, "mscbepeb” <msch.cpcb@nic.in>, "dceast" <dceast@ »
nic.in>, "vedda" <vcdda@dda.org.in> &
Cc "Sunil Kumar Ambast" <chmn-cgwb@nic.in>, "Pratul Saxena" <mcgwa-cgwb@gov.in>, "Bhushan
Ramkrishna Lamsoge" <rdcgwa-cgwb@nic.in>, "VIKAS RANJAN" <vikasranjan-
cgwb@gov.in>, "VINOD KUMAR DHAUNDIYAL' <vk.dhaundiyal-cgwb@gov.in>

Tags O

qgiedl /Heied,

Please find attached herewith CGWA letter dated 27.05.2025 for compliance.

JHE/Regards

0/o0 9cW Hfud Member Secretary,

Feg Yo wieRuI(eflTe ¥6)/ Central Ground Water Authority (Legal Cell)

ST Qifed §3ed, HRT TSR /Ministry of Jal Shakti, Govt. of India

18/11, STHTR gI9Y, AFRIE s, 73 fawil-110011/

18/11, Jamnagar House, Mansingh Road, New Delhi-110011

Ph- (011) 23383824; Fax- (011) 23382051;

e-mail: cgwa@nic.in; cgwa-legalcell@gov.in
L
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LIEG R EE RS
s i< {ATEg Government of India
S HETyA, 711 GEre Ministry of Jal Shakti
Frc 7= ey e Department of Water Resources,
FHTT S S ST River Development & Ganga Rejuvenation

Central Ground Water Authority
No. NGT (PB)/088/0A.144/2025- 5 D. 4 Dated 108/2025

14 AUG 20
SHOW CAUSE NOTICE '

WHEREAS, pursuant to the directions of the Hon’ble Supreme Court of India, vide its order dated 10th
December 1996 in Civil Writ Petition No. 4677 of 1985 (MC Mehta vs. Union of India), the Central
Government constituted the Central Ground Water Authority (hereinafter referred to as "the Authority")
under Section 3(3) of the Environment (Protection) Act, 1986, through Notification No. S.0. 38(E) dated 14th
January 1997, for the regulation and control of ground water management and development in the country.

AND WHEREAS. the Authority has been vested with powers under Section 5 of the said Act to issue
directions and take necessary measures, which are binding upon the concerned authorities, officers, and
individuals.

AND WHEREAS, the Hon'ble National Green Tribunal, Principal Bench, New Delhi, in exercise of its suo-
motu jurisdiction, registered an Original Application No. 144/2025 on the basis of news item titled “Deep Dive
into lllegal Water Business ", appearing in Times of India dated 02.04.2025.

AND WHEREAS. in the said article, issue related to the illegal extraction of groundwater along the Yamuna
riverbed abutting Noida link road at Mayur Vihar in Delhi has been raised. As per the article, a clandestine and
large-scale operation of illegal borewell-based water extraction during nighttime is going on, involving an
organized network of tankers, siphoning off groundwater. The article reveals that heavy machinery like JCBs
and earthmovers are used to dig these borewells, and the extracted water is sold to unauthorized buyers.

AND WHEREAS. the Authority considering it expedient and necessary to protect and preserve the ground
water resource of the above said area, constituted a Joint Committee comprising representative of DIB.
CGWA/CGWB. DPCC. CPCB. DM (East) & DDA to investigate the issues raised in the Original Application.

AND WHEREAS, the Joint Committee was instructed to gather all pertinent information and, upon identifying
any breach of environmental laws, to initiate appropriate punitive, prohibitory. and remedial measures in
accordance with the law.

AND WHEREAS, the Delhi Jal Board was nominated as a Nodal Agency of the Joint Committee and was
directed to submit Compliance Report to the Authority by 1* week of August. 2025.

AND WHEREAS, despite the above directions, the Nodal Agency of the Joint Committee i.e. Delhi Jal Board
has failed to comply and furnish the compliance report to the Authority within stipulated time.

Contd. Page-2

C.S.M.R.S. Campus, Olof Palme Marg, Sector-3, Hauz Khas, New Delhi-110016
Ph- (011) 20863525; e-mail: cgwa@nic.in
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NOW, THEREFORE, in view of the above non-compliance and under the provisions of Sections 15 to 21 of
the Environment (Protection) Act, 1986, the Chief Executive Officer. Delhi Jal Board is hereby directed to
show cause as to why penalty should not be imposed upon the Chief Executive Officer, Delhi Jal Board for not
complying to the directions issued by this Authority under Section 5 of the said Act.

You are hereby granted an opportunity to submit your response within 15 days from the receipt of this notice.
Failure to do so shall result in initiation of appropriate action against you, as per the extent provisions of the

Environment (Protectiqn) Act, 1986.
W Qo—
e ST

Member Secretary
CGWA
To
he Chief Executive Officer,

Delhi Jal Board.

Varunalaya Phase-II,

Jhandewalan, Karol Bagh,

New Delhi - 110005

Copy for information to :
1. The Chief Secretary,
Government of National Capital Territory of Delhi,
3rd level, Delhi Secretariat,
[.P. Estate, New Delhi-110002

2. The Regional Director,
CGWAB, State Unit Office,
R.K. Puram, New Delhi

3. Member Secretary,

Delhi Pollution Control Committee (DPCC),
6th Floor, C Wing, Delhi Secretariat,

I.P. Estate, Delhi-110002

4. Member Secretary,

Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032

5. The District Magistrate (East Delhi)
Office of District Magistrate (East).
L.M. Bund, Shastri Nagar, Delhi — 110031

6. The Vice Chairman,
Delhi Development Authority,

Vikas Sadan, INA, New Delhi — 110023

Member Secretary
CGWA
C.S.M.R.S. Campus, Olof Palme Marg, Sector-3, Hauz Khas, New Delhi-110016
Ph- (011) 20863525; e-mail: cgwa@nic.in
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Show Cause Notice for non-compliance of directions issued under Section 5 of \,
Environment (Protection) Act, 1986 in OA No. 144/2025 - regarding

™
NS
Me CGWA Legalcell <cgwa-legalcell@gov.in> « Q » | G & > ]
() P Thu, 14 Aug 2025 2:19:28 PM +0530 « SENT d
® 1w "ceodelhi.djb" <ceodelhi.djb@nic.in>
Cc "csdelhi" <csdelhi@nic.in>, "msdpcc” <msdpcc@nic.in>, "mscbcpch" <mscb.cpcb@nic.in>, "dcea P
st" <dceast@nic.in>, "vcdda" <vcdda@dda.org.in>, "Pratul Saxena" <mcgwa-
cgwb@gov.in>, "Bhushan Ramkrishna Lamsoge" <rdcgwa-cgwb@nic.in>, "Syed Khaja &e
Mohiddin" <oicnd-cgwb@nic.in>, "VIKAS RANJAN" <vikasranjan-cgwb@gov.in>, "VINOD
KUMAR DHAUNDIYAL" <vk.dhaundiyal-cgwb@gov.in>
Tags O B
Email translation: Hindi ~ — English v Translate O X
Hgledl /Heied,
Please find attached herewith CGWA letter dated 14.08.2025 on the subject for
necessary action.
gH8/Regards
0/o ¥ 9fud Member Secretary,
HeT Yord WfERuI(Te §d)/ Central Ground Water Authority (Legal Cell)
ot Qfed HaATerd, HIRd TRBR /Ministry of Jal Shakti, Govt. of India
18/11, SITHTR BI3H, AMARE S, 75 f&ei-110011/
18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Ph- (011) 23383824; Fax- (011) 23382051,
e-mail: cgwa@nic.in; cgwa-legalcell@gov.in
e S e g:‘:;.:_:cg.
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI
& OFFICE OF THE CHIEF EXECUTIVE OFFICER
L_L | VARUNALAYA PHASE-Il, KAROL BAGH: NEW DELHI-110005

Tel.: 011-23511658, 23544795, E-mail: ceodelhi.djb@nic.in

No. DIB |cED( 2025 ] D-T71%# DATED: 2 6-08-2025

To
Member Secretary,
Central Ground Water Authority (Legal Cell)
Ministry of Jal Shakti, Govt. of India
18/11, Jamnagar House, Mansingh Road, New Delhi-110011

Subject: Reply to Show Cause Notice No. NGT(PB)/088/0A.144/2025-324 Dated
14.08.2025 Regarding Joint Inspection for Original Application No. 144/2025 Titled
“Deep Dive into Illegal Business” Published in The Times of India on 02.04.2025.

With reference to the above-mentioned Show Cause Notice issued by the Central Ground Water
Authority (CGWA), we respectfully submit the following in compliance with the directions of the Hon’ble
National Green Tribunal (NGT), Principal Bench, New Delhi, regarding Original Application No. 144 /2025,

As per the CGWA’s directive vide letter dated 27.05.2025, a Joint Committee was constituted,
comprising representatives {rom the Delhi Jal Board (DJB), CGWA/Central Ground Water Board (CGWB),
Delhi Pollution Control Committee (DPCC), Central Pollution Control Board (CPCB), District Magistrate
(East), and Delhi Development Authority (DDA). The DJB was designated as the Nodal Agency [or the
Committee, tasked with the following responsibilities for conducting a joint investigation into the issues
raised in Original Application No. 144/2025.Collecting relevant information and taking appropriate
punitive, prohibitive, and remedial actions in case of violations of environmental laws and submitting a
Compliance Report to the CGWA by the first week of August 2025,

We wish to inform you that the Joint Committee diligently conducted a site inspection on
21.08.2025 and compiled its findings. The Compliance Report was submitted to the CGWA via email o
cgwa@nic.in on 21.08.2025 at 6:11 PM.(Copy of the report is enclosed herewith as Annexure-A, for
reference)

We acknowledge that the submission of the Compliance Report was delayed beyond the

stipulated timeline of the first week of August 2025. This delay was due to unavoidable circumstances,
specifically the delayed receipt of nominations for the Joint Committee from the DDA and DPCC, which

hindered timely coordination and convening of the Committee (Copy of nomination by DPCC is enclosed
herewith as Annexure-B, for reference). Despite these challenges, the DJB, as the Nodal Agency, made
every effort to expedite the process and ensure compliance with the CGWA's directives.

In light of the above, we respectfully submit that there has been no intentional lapse or negligence
on the part of the DJB. The delay was caused by factors beyond our control, and the Compliance Report
has now been duly submitted. We humbly request the withdrawal of the Show Cause Notice, as the DJB
has fulfilled its obligations as directed by the CGWA and the Hon'ble NGT.

We remain committed to complying with all environmental regulations and supporting the
CGWA’s efforts to ensure sustainable groundwater management. Should any further information or
clarification be required, we are available to provide the same at the earliest.

Thanking you,

Kaushal Raj Sharma
(CEO,DJB)
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CE (East)
/‘.’"
Diary Np, ...5 }\,
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By Speed Post/By F-mail

= DPELHI POLLUTION CONTROL. COMMITTEE “ : T
: DEPARTMENT OF Eq‘\‘\'l’ROH.\!’EhTAL. {GO\"T. OF NCT OF DELHTG LGI hi'E '
Ard FLOOR, BLOCK-1, DMRC IT PARK, SHASTRI PARK DELIN-110053 \/} o<1
li ppCC visit us 1 : Ritp/dpcedefhigovialsin N/ES e

File No:|DPCC/(10)/(10)/(21)/Leg-23 / JF2a -5 Dae: o 4]0 F ) TR

To. CE (L ast) é i

e Ch}‘irman‘ 1:‘:")' : ‘;31@1 e /=\L I'. rl \

Central Ground Water Authority, AL \og)de2s |"_-”: el "W_I-i ;

CSVRS Campus, Olaf Palme Road, st \_A,_;I,L-;_’_.‘-* G

Sector-3, Hauz Khas, R.K. Puram, \2s ey '
’\d\% New Delhi-110016 NYIALE

Suhject} Direction under Section 5 of Environment (Protection) Act, 1986 to

conatitute a Joint Committee in Original Application No. 144/2025 titled as News item

Titled "Deep Dive into illegal Water Business" appearing in the Times of [ndia datet
W‘Z 5 in Hon'ble National Green Tribunal. Principal Bench, New Deihi

74

.

S

ed\%& This reférs to your letier no. NGT:’PBJ’DSS!’O.A.I443’2025-188 dated 27.03.2025 vids
_ €2 which aljoint committee comprising representafive of NIBLCGWA/CGWR NP,
o CPCS, Ivi (East) & DDA to investigate the issnes raized in the Original Applicatos
_C:_E.(.E--" 144/2023 has been constituted.

In this context, Sh. Ajay Singh Meena, AEE, DPCC (M- 8285430842) is hereby
nominatdd as representative from DPCC for the said joint committee.

This issues with the approval of the Competent Authority in DPCC.

Fer Soonafban & WFUl
: Yours sincerely
ﬁj__,,-—-—-' o Office of CE (Ground \Water) \i\‘ 9 \ 3
e it Diafy NEz e o Q M. Rf‘“‘-‘il
secwx) . 2 SEE, CMC-1

Copy to: ;
4 “Chief Executive Officer (CEO) Delhi Jal Board, GNCTD. Varunalava
Phase-11, Jhandewalan, Karol Bagh, New Delhi-1 10005

R

i 2. The Vice Chairman, Delhi Development Authority, Vikas Sadan. INA. Delhi-
] 116023.

i 1 The Member Secretary CPCB, Parivesh Bhawan, East Arjun Nagar, Delhi-

| 110032.

i 4. STIM, Mayur Vihar, Block-A Olo District Magistrate (East), LM Bund, Shastri

Naiar, Dethi-31.
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M Gmaif - Joint visit carried out on 21.08.2025 at 11:30 AM regarding original application No 144/2025 titled as News item litled *

¢+ “omail CE EAST <ceeast.djb@gmail cor >
i

Joint visit carried out on 21.08.2025 at 11:30 AM regarding original application No
144/2025 titled as News item titled Deep Dive into illegal business” appearing in
the Times of India dated 02.04.2025 in Hon’ble National Green Tribunal Principal

bench, New Delhi.

CE EAST <ceeast.djb@gmail.coms> Thu, Aug 21, 2025 at 6:11 PM
To: cgwa@nic.in, Member Water Supply <memberwsdjb@gmail.com>
Ce: vedda@dda.org, mscb.cpcb@nic.in, dceast@nic.in, rdegwn-cgwb@nic.in

In compliance of direction issued vide letter no NGT/PB/088/0A.144/2025-188
dated 27.05.2025 of Chairman CGWA, In the matter of above subject, The
joint site inspection report duly signed by the committee members is being
attached for kind consideration.

(Easy)

Delhe Jal Board Headquarters.
-4 Joint inspection Report.pdf

S76K
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siect: minutes of Joint visit carried ou¢ on 21.08.2025 at 11:20 AM
ragarding griginai application No 144 /2025 titded as News item titied
peep Dive into iliegal business” agpearing in the Times of tndia datad
23.04,2025 in uon’'ble Matipnal Green Tribunal Principal bernch, New

=

st on dated 21.08.2025 by the
¢ concerned dept. @s Beiow:-

joint commities

I
o
L@

cepak Executive Engineer, DB
ay Singh Mzena AEE, DerCC

. Avinash Chal cra

L
i

i
a
-

Lol (TS0

Shn AHG. CCGWA
4. Sh. Gautam Sondhi Scientist B, WQM-I Division CPCBb
5. Sh. Ajay Rana Naib Tehsilaar, Mayur Vinar
G. Sh. Amit Singh DD Hort. Division IX DDA & 5h. Durga Prasad Chaint £E

HCD-1X/DDA

To investicate the matter regarding Deep Divé into illegal business
py illegally extraction of ground water in DDAJUP land and de-notifiad iand
zlong the Yamuna riverbed abutting Noida iink road at Mayur Vihar in pelni.
After publishing in Tmee of India on dated 02.04.2075. SDM(Mayur yinar)
cealed 2 no’s of illegel bore wells on dated 03.04.2025 after field jnspection
along with Delhi Pelice (Mayur Vihar P.g), from which iliega
ground water was tiaing carried out. it is emphasized DY thie Executive
gngineer & DY. Dir (#ort.) of DDA that all the structures/approach in DDA/UR
janc have been denolished & the officer of DM {Fast) Mr.
Tehsilgar, Mayur Vinar sezied the existing
Lnder Jurisdiction of DML

i extraction of

Ajay Rana, Naib
legal bore wells in OA/UP jand
s¢) and as’ per -ecords provided hy DDA mess
dernolishing drive was ~arried out from 18,7.2024 to 25 07.2024 and
22.04.2025 to 55.04.2025 (Total 50 no’s of illecal bere wells/tube wells were
demolishad). This has been confirmed by all the members of the committee.
During today field inspection along Noida link road near PWD office towards
Akshardham nc any illeqgal bore well/ activity found by the members, however
some part under DM (£ast) couldn't be inspected by the members
inundated due to flood in river Yamuna.
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